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Order with Signature 

Adjourned to 8.12.1994. 

Vjce...Cti ai rman 
/\ 

Memh'(Admr) 
Adjourned to 2nd week of Janu,ary,95. 

V ]CEARN 

MEMBER DMt'NISTRI.T Iv) 

None present for the petitioner. 

Adjourned finally to give one more chance 

to a date after Summer Vacation. 

Vice-Chairman 
1) 	/ 

Member(4dinn.) 
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22 18.7.95 1  
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Adjourned to 28.7.1995. 

N NBR 	ITRT WE) 

(JwCiL) 

Heard 6hri P.K.Kar for the ap1icn, 

Shri Aswinj K.Misra for Respondents 1 to 3, anc.. 

hri H.P.Rabh for Respondent 4. When the question of 

solvency certificate caJTIe up, the learnied counsel 

for the applicant desired to withdraw the case. 

The same is permj:ted and the O.A. is dismissed as 

withdrawn. 

Thus the D.A. is disposed i. 

ENBLR(JJJJL.) 


